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Il'J '.::HE CEN::'R.i\L A!JHINISTR.i'.\TIV.S TRIBUNAL, JAIJ?7JH. 3ENCH,)0~ 
O.A. J:.:!o. 717/92 

D .S • H?~THUR 

"JJ>JION OF INDIA & OHS 

l·ir. J. K. Kaushik 

J A I P U R. _..__ ______ _ 

VERSUS 

. . 

. • 

Date of decision: 2 .. 8.93 

Applicant. 

Respondents • 

Counse 1 for the app lie ant • 

r·'X. Banish Bhandari . . counsel for the respondents • 

coru~~.H: --
Hon 'blE~ l1r. Just ice D.L. l".!ehto., Vice-Chairman 

Hon 'ble· l··fr. P .P. Srivast.ava, Administrative I·lember 

PER HON'BLE !'·)R. JUSTICE !).L. l<EHTA, VI::E-::HAIRHP:.N: __ ... ___ ... _ ... ________ .. ___________ .,. ____ ._.,. _______ ... __ 

Heard the learned counsel for the parties. 

2. It is an admitted position that on 3 0.,10. 72 or 

some time in 1972, the reversion order t·las passed. HO'Vvever, 

this order has not come into operation and the applicant 

continued to ,..,ork on the said post v-:hi.ch he was holding at 

the time of the passing of the reversion order. This fact 

is evident from the judgement of the Presiding Officer, 

Central Govern::tent Labour court, Nev: Delhi vide Annexure 

A-1. In this order, it has been specifically menti::med that 

there viaS a revers ion order but ·the workman's case is that 

he v7aS not physically reverted to the post of .?itter l·1istry 

and in this respect there '\•:as letter no. S/33/I'R/III dated 

10.9.77 to the Di:visioanl rvechanical Engineer, \•,'estern 

Railway, Kota v.rhere ·it vJas confirmed that he \•.Jas allm·:ed to 

continue at Gangapur as "Fitter Chargernan Grade 205-280 and 

v-ias sent to Diesel 'rraining as Chargeman in the same scale. 

This fact has also been given in para 7 of the judgment and 

the applicant continued to hold the post of Chargernan and 

\•Jas not physically reverted. 

3 • The respondents are not in a position to explain 

'd1ether on any date the order of reversion came into effect 

and physically the applicant ,.;as reverted. In the facts and 

circums·tances of the case it is directed that in any case, 

the al:)plicant has not been phsically reve r:ted after the 
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passing of the order of reversion and he continued to 

hold the post·of Chargeman, then he is entitled for the 

benefit of the seniority of the post of chargeman. In 

case, he 1:1as physically reverted, may be after 1977, then 

he \·:ill not be entitled for the seniority of thE;post of 

Chargeman as claimed by him. 

4. The respondents should examine his case in 

detail and pass a speaking order -v1iiihin a period of three 

month and dec ide the case of seniority of -:.he applicant. 

5. There order as to costs. 

( P .P. S ASTAVA ) 
Administrative !-'Ember 

/ 0 I . ,b.rrA/tu 
Vice-Chairman fl( 
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